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O.A, No. 599/95

Neu Delhi, this the 4th Day of April, 1995.'

HON'SLLSHRI D.P.SHARfOAjPlEinBElR (3)
hoim'ble ^hri k.kuthukuw r,menbe:r (h)

Shri S.N.Kapoor
3/0 Shri B.^.Kapoor
p«ul.I.,
i^ioradabad. Applicant,

(By Shri 0,N,l*borli, Advocate)

Vors us

1, Chiaf Engineer,
Northern Railway Headquarters,
Baroda House,
New Delhi- HO 001.

2, Additional Divisional Railway Manager
(Shri T,S.Kalra),
Northern Railuaym
florsdabad. Respondents

(By none)

ORDER (oral )

H3N»BLL SHRI D.P.bHRRMA, MEMBER (3)

In a disciplinary departmental enquiry undai Railway

Service (Discipline & Appeal) Rulas, 1968, the applicant

was imposed a punishment of for one yaar by Q.S.i.,

Moradabad vide order dated 21,12.1991,

It appears that the competent authority suo-nnoto took

action and issued a notice to the applicant callirq upon

him to show cause in writing as to why enhanced penalty

should not be imposed upon him. The applicant submitted the
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reprsssntation against ths said show c usa notica on

8th f^ay, 1992# Tha said representation uas disposed of

by tha competent authority v/ide order dated 24th Septe -bar,

1993 rajacting the representation and passing co order that

tha punishment earlier auardad to the applic--nt by tha u,S,E.«

vide order dated 2l8t Qeceitier, 1991 of uithhalding IT

for one year is enhanced to tilT for three years®

3® Aggrieved by this order, tha applicant preferred an

appeal before the Chief Engineer, Northern Railway on 10th

Danuary, 1994 and also sent reminders thereafter® uJhen the

applicant did not get any reply, he filed this applioction

on 27th March, 1995 and he prayed for the grant of the r lief

that the punishment order dated 21st December, 1991 and

24th September, 1 993 be quashed and further prayed that

in tha circumstances of the case direct the responaent No®

1  to dispose of the appeal within a month and may pass such

other and further orders as it may deem fit and proper in

the circumstances of the case, and order the grant of arrears

of pay with interest at 18^ per annum, together with costs

of this application® be awarded®

4, tJe have heard Shri O.N®Moorli counsel for the applicant

in detail and ue have pointed out that the relief prayed for

is not in consonance with the prayer made in para No, 8 of

the relief clause. However, the learned counsel prayed that

the appeal filed by the applicant be disposed of s he had

already made reminders to the competent authority for

disposing of his appeal and the same has not been rapliad®
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5, The respondents are under statutory duty to dispose

of the appeal of the applicant uithin specified period

uith whatever observation desired by the competent authority

after going through the records and by detailing the reasons

oT disposal of the appeal in the order itself. The present

application, therefore, can be disposed of without

interfering with the orders of punishment with an observation

to thfe respondents to dispose of the appeal of the

applicant as expeditiously as possible if any

received in their office or specific reply to the applicant

regarding disposal of tha appeal traceable in the office

as the learned counsel for the applicant stated that the

appeal was filed on iQth 3anuary, 1994, the same be disposed

of by a speaking order within a period of three months

from tha date of receipt of this order.

6, The application is, therefore, disposed of accordingly

uith no order as to costs.

(K.Nuthukumer) (3.P.iharma)
Clember (A) nambar (3>
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